FOR THE ATTENTION OF THE CREDITORS OF M/s DEHRADUN HIGHWAYS PROJECT LIMITED

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of corporate debtor

M/s Dehradun Highways Project Limited

Date of incorporation of corporate
debtor

03-02-2010

Authority under which corporate
debtor is incorporated / registered

Registrar of Companies, National Capital
Territory Delhi and Haryana, Under
Companies Act 1956

Corporate Identity No. / T.imited
Liability Identification No. of
corporate debtor

UJ45200D1.2010PT.C198635

Address of the registered office and
principal office (if any) of corporate
debtor

B-292, Chandra Kanta Complex, Shop No. 2
& 3, Near Metro Pillar No. 161, New Ashok
Nagar New Delhi-110096

Insolvency commencement date in
respect of corporate debtor

18-09-2020
(copy of order received on 21-09-2020)

Estimated date of closure of

insolvency resolution process

17-03-2021
(180 days from
Commencement date)

the Insolvency

Name and registration number of the
insolvency professional acting as
interim resolution professional

Name: Anil Kohli
Reg. No. IBBI/IPA-001/IP-P00112/2017-
18/10219

Address and e-mail of the interim
resolution professional, as registered
with the Board

Add: ARCK Resolution Professional LLP,
409, 4th Floor, Ansal Bhawan, 16 K G Marg,
Connaught Place, New Delhi-110001

Email: insolvency@arck.in

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Add: ARCK Resolution Professional LLP,
409, 4th Floor, Ansal Bhawan, 16 K G Marg,
Connaught Place, New Delhi-110001

Email: insolvency@arck.in

11,

Last date for submission of claims

02-10-2020

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

Name the class(es) - NA

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)




14. (a) Relevant Forms and Web Link: http://ibbi.gov.in.downloadform.html_
(b) Details of authorized | Physical Address: NA
representatives are available
at:

*NA — NOT APPLICABLE

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s Dehradun Highways
Project Limited on 18-09-2020. Copy of order received on 21-09-2020.

The creditors of M/s Dehradun Highways Project Limited, are hereby called upon to submit
their claims with proof on or before 02-10-2020 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed

against entry No.13 to act as authorised representative of the class [NA] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 22-09-2020
Place: New Delhi
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FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankrnuptey Board of India
(Voluntary Liquidation Process) Regulitions, 2017) \

FOR THE ATTENTION OF THE STAKEHOLDERS

OF ASTELLIA TELECOM PRIVATE LIMITED

.| Nama of Camparats Parson Astellia Telecom Private Limited
Date of Incorporation of Corporate Person | 26 October, 2010

Authority under which Corporate Person is| Registrar of Companies, NCT of Delhi
Incorporaled / Registered

Corporate identity number/limited liability
identity number of Corporate Person
Address of the registered office and
principal offica (if any} of Corporate Persor
Liquidation commencement date of
Corporate Person

Name, address, email address, telephone
number and the registration number of
the liquidator,

s

e

U64200DL2010PTC209822

=

A-31, 3rd Floor, Lajpat Naggar -Il,
New Delhi -110024

21-09-2020

o

=3

SANJAY KUMAR JHA

123/8, Gali No. -15, Main Market Sant Nagar,
Burari, Delhi-110084 | Mob: 9811579780

Email; sanjayjhafcs@gmail.com

Reg.No.: IBBI/IPA-002/IP-N00684 / 2018-19/12031

-~

Process i

(Under Regulation 36A (1) 4

N of the corporate deb

o=

Date of incorporation of cor

@

Authorlty under which corp
Is incorporated / registered

Corporate identity number

E

identification number of cof.

o

Address of the registered of!
office (if any) of corporate d

S

Insolvency commencemé

FORMA
PUBLIC ANNOUNCEMENT
(Under Regulation.6 of thi Insalventy and Bankmupicy Hoard of India
(Insolventy Resalufion Procass for Corporate Parsons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mis DEHRADUN HIGHWAYS PROJECT LIMITED

Relovant Partioufars

1. Name aftha corparatn deblor | M/s Detiradun Highways Projact Limited

1

2. || Date of incorporation of corporate debtor lga'uuz-zmu
Lid

@H@nﬂly under which corporate flatifor |Kegistiar of Gompanies, National Capital
isincorporated/ registered Territary Delhi and Haryana, Lindar Companies
Act 1956

4, Corporate  Idfenllly iimber | [Imitéd
liability 1denlification tumber of
corpieirale deblor

U45200DL2010PLC198635

B.| Last date for submission of Claims 21-10-2020

NoiiFa 1s harehy given that e ABTELLIA TELEGOM PRIVATE LIMITED has commenced voluntary
(lquitiation on 21+09+2020, _

The stakeholders of ASTELLIA TELECOM PRIVATE LIMITED ate heretiy called ipon o stibmita prool
ol thalr ciaimea, on of bators 21+10-2020, o te lruldaton st the address mentinad Agalnatitem 7.
The financial creditors shall submit their proof of claims by electronic means only. All afhar stakatalders
may subimit{fie proofof claims in person, by post or by electronic means.
Subimisslon of false or misleading proofs of claim shall attract penalties. =
Name and Sighuture of the Liguidator, SANIAY KUMAR JHA

Date : 21,09.2020
Reg. Nou: [BBIPA-GUNPNO0BEA | 2016-1812031

Place: New Delhi

*South Indla Travels
Private Limlted
€IN: U63040TN1968PTC005611
Registered Office: SPIC House,
88 Mount Road, Guindy,
Chennai - 600 032
Email: mbg@spic.caiin
Tel: 044-22350292,

ichedtil i Twinadleld Conoullinis

Private Limited

CIN: U74992TN2007PTC062567

Registered Office: SPIC House,

88 Mount Road, Guindy,

Chennai - 600 032

Email: rangaswami@mercanlileventures co.n

Tel: 044-22351024

Ganperation kid,

CIN: L11101TN1969PLC005778
Regislered Office: SPIC House,
88 Mounl Road, Guindy,
Chennai - 600 032

Email: mbg@spic co in

Tel: 044-22350292

Notice of the proposed Offer for Sale (OFS) of 22,343,241 Equity
Shares (“Shares”) having face value of Rs. 10/- each of
Tuticorin Alkali Chemicals & Fertilizers Limited (“the
Company”) (Scrip Code: 508808} by Promoters / Promoter
Group (Sellers) for achieving the minimum public shareholding
through the Stock Exchange Mechanism.

(Not for li’elease, Publleation or Distribution in and inta the United.
States or Other Jurisdiclions (as defined below). See “Important
Information” below.)

The delails of Offer, in accordance with the requirement of Clause 5(b) of ihe SEBI Circular No

CIRMRD/DP/18/2012 dated July 18, 2012, as amended by circulars from time lo time (‘SEBI OFS
Circulars") issued by Securilies Exchange Board of India (SEBI) regarding comprehensive guidelines

corporate debtor 5. [Address of the registered office and|B-292; Charidra Kanta Cormplax, Shop No, 24
7.|Date of invitation of exares| principal offics (i any) of carporate|3; Near Metro Pillar No. 161, New Ashok Nadar
8. |Elglbifity. for resolution Setey NewDolhi-110058 :

mnﬂpﬂ’iﬁ{ﬂ]{h’qﬁhatouﬁ 6. [Insolvency commencement date ifi|18-08-2020 (copy of order received on 21-09-

1] respect of cormorsle debtor 2020)

9. [Nors of neligibility applied | | 7. | Estimaled date of closure of insuivency | 17-03-2021 (180 days from the Insolvency

20Agre availableat: 2 resolution Process Commencemeént data)
. B, | Name and Registration Number of tha | Wame: Anil Kohli

10 |.¢T|.s{ date for b of &xpi Insolvency Professional acting as|Reg. No.

{1, Bate of igsle af pravisiona Interim Resolution Professional IBBVIPA-001/IP-P00112/2017-18/10219
Resolullon Applicts 9. |Aa ; o n
e o | I:Ir&sg and Email of the Interim |Atld: ARCK Resolution Professional LLP, 409,

12{ Bls{a 9“.0{ SHMARRSII) Resolution Professional, as registered |4ih Floor, Ansal Bhawan, 16 K G Marg,
pravision is! = with the Board Gonnaught Place, New Delhi-110001

13)Dato OJ |a;:§,-| of 1ﬁrml [ Emall: Inso|vancy(@arckin

Resol canls .

15 ;{ f:sue = fnl'nrn‘uﬂ 10.|Address and Email to be used forjAdd: ARCK Resolution Professional LLP. 409,
Evalition Malixand Re correspondénce with the Interim|dth Floor, Ansal Bhawan, 16 K G Marg,
B s acli\raRn-ﬂg Resolution Professional Cannaughl Place, New Dethi-110001
e o oﬁptainin = - Email:insolvency@arck.in

15 Plan, Evalualior? Mg 11.| Last date fors.ubmislsion of claims 02-10-2020
Memorandum And Furthe|; 12| Class of Creditors, if any, under clause |Name the class(es) - NA

(b) of sub-section (6A) of Section 21,
ascertained by the Interim Resolution
Professional /

—- 13.{Name of Insolvency Prnfassionals!i, NA

16]Lasldatefor submissiond] | identified to act as Authorisedfy na

{7 Manner of submitling Representative of creditors in a class|.”
1ra_s_aluthn professional  f| (Thrat names for each lass) i

Il | 14.] (a) RelevantForms and | |Wahb Link:
o (b) Details of Authorised hitp: /bl gavin downloadform himl

Representatives are available at: Physical Address: NA

ki

18| Estimaled clali for

o the Aufjlicicating A

Name and raegiatratin
rasolition professional

=3
e

prafessional, as reglstara

Nameg, Addreas-and o |

L]

Addross and email
correspondence wil

on "Offer for Sate” (OFS} as set forth below and shall be read wilh lhe Nolice daled 21sl
2020 issued by the Seller lo BSE Limited.

The Offer is being undertaken by the Sellers, inter alia, for achieving the minimum public shareholding
of the Company as prescribed under the Securities Contracts (Regulations) Rules, 1957, as amended,
and Regulation 38 of Securilies and Exchange Board of India {Listing Obligalions and Disclosure
Requirements), Regulalions, 2015, as amended, and in ane of the permissible methods prescribed by
SEB! by way of its circular bearing no. CIR/CFD/CMD/14/2015 dated November 30, 2015, as
amended (*MPS Circular’). The Offer shall be undertaken exclusively through he Seller's Brokers

(defined below),
The details of the Offer, in accordance with the requirements of Clause 5(b) of the SEBI OFS Circular,

are set forth below. Other important information in relation_fo Lhe Offer is sel oul below under (he

Fiiriher Detalls are avail

professional i

N

Dateof publication of Fo

*NA-NOTAPPLICABLE

Notice is hereby given that the National Company Law Tribunal has ordered the
cgmmencemgnt of a corparate insolvency resolution proeess of the M/s Dehradun
Highways Project Limited on 18-09-2020. Copy of order received on 21-09-2020,

T creditors of M/s Dehradun Highways Project Limited, ara hierebycalled pan 1o submil
thair claims with proof oniar before 02-10-2020 ta he interim resalullon professional af the
address mentioned agaifistentry N, 10, ' i

The financlal creditors shall submit their claims with proof by electronic means only. Ali
other credilors may submitthe claims with proofin person, by postor by electronic means.
Aﬁqs_rlcisl creditor balohging (o a class, as lisled againstthe entry No. 12, shall Indlcateits
cho!ce af atiihuifsed representallva from dmatig the hree insolvency professionals listed
againslentiy No.| 3 to act as duthorised represantalive of the class [NAJ in Form CA.
Submission of false-or misleading proofs of claim shall attract penalties. :

Sl

Anil Kohli

Date : 22-09-2020
1| Placa: New Delhi
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